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Ko. 5 + ¥ (F.Mo.396/23/05~X2(K) ¢ In pursuance of Sube
clause (ﬂigof clause (44) of Sectionfof the Income-tax Act, 1961
(43 of 1961), tme Cemtral Cowerment Hereby autharises the persons

- menbion.d below columm 2, tedng the Gazetted Officoers of the Cemtral

Govermeent, to exereise tie Lo.ers ol Pax Recovery Officer(s) umder
the said Act in place of tie lax Hecowery Officer mentiored below in

column 3 in surersession of tre Notiricatioa{S) mentiared below in

colummn 43 .
5.5, “Naws of the paxvoms - Nae of Tex Fecowery — 0Jd Hobification
to be aubioritd vo Otfiver(v) in place . No, and date to be

exercise powers of of whom Yie persors superseded,
Tax Becovery Officer(s) sentiansd in cdlwm
2 to be authorised,

O R ¥ R e e

1. Mamatha N.Bis«w - MB,Roy 5217 dt, 4.6.83 -
' (F.¥o0.398/21/83-11 (B)

2, 4sit Baran Roy | Dod.Burerjoe 5229 At 46483 |
} _ (F, No,398/21/83-11(B)
| o - F.No, 39¢/21/83- 12 (B)
Le Mangal Crnowdoury Ler,bustvacharjee %537 dt, 21,18.83
o o | ~ F.Ne,308/21/83
5B imdebiRh,. iarsda  N,G,Nand 5535 db. 21412,83

e (Betirea) F.Yo. 0%/21/83
2. This Hotification shall come imio force witn immdiute erffect

- amd ip so fr as persos pentiomed in colum 2 Irex the date(s) ftake

ower charge(s) as Tax Hecowyr; Urricers,

.. Under becreuxry to Uk uovermentof India
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